"The Hon’ble Mr. P ,K, KARTHA, VIGE GHAI RuAK(J)
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; IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
" NEW DELHI : A\
O.A. N0.47.9/9_]_
T.A. No. 199
DATE OF DECISION_03,06,1992
Shri Chainder Pal Singh ‘Petitioner
‘Shri G,D. Gupta Advocate for the Petitioner(s)
Versus
Union of Indig Respondent
sShri ved Prakash Advocdte for the Respondent(s)

CORAM

The Hon’ble Mr. I ,K, RASWTRA, ADMINISTRATIVE MEMBER
'*'ﬂ,
1. Whether Reporters of local papers may be allowed to see the Judgement 7 ™! 4
2. To be referred to the Reporter or not ? N\
3. Whether their Lordships wish to see the fair copy of the Judgement ? (
4. v

Whether it needs to be circulated to other Benches of the Tribunal ?

-

JUDGMENT (ORAL)

(of the Bench delivered by Hon'ble Shri P-K. Kartha,
Vice Chairman(J))
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We have heard the learned counsel of both parties,
The grievance .of the ap?licant who 1s working in the Delni
“x Energy Development Agenc’y relates to his reversion from the
post of horticultural Assistant to the post of Demonstrator,
The respondents have filed couriter-a_ffidavit in which tney nave
stated that in theapsence of a notification issued under

Section 14(2) of the Administrative Tribunals Act, 1985,
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the Tribunal will have no jurisdiction to emtertain

the application filed by the spplicant against the

Delhi Energy Development Agency thch is a Society
registered under the Societies Registration Act, 1860,

25 After hearing both sides, we hold that the
pPresent application is mbt-maintainable in the Tribunal,
Let the papers be returned to the applicant for presenting

the same .in the appropriate legal forum in accordance with

lawj:
Ther® will be no order as to costs,
uz@céz,~ ' X i
(I.K. RAS@ RA) (P.K, KARTHA)
MEMBER ( VICE CHAIRMAN(J)
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